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CEWTRAL fiDRINISTRATIUE TRIBUMaL
principal BEfvlCH; NEU DELHI

0.A.NO.1578/91

Neu Delhi, this the . day of Oune, 1996

Hon'ble Shri S.R. Adige, Mamber (A''

Hon'ble Smt. Lakshmi Suaminatha n, Refiiber(3)

Shri Shiw Rattan Gupta,
s/o late sh. Ram Chander,
R/o IX/5135, East Old Sselampur;,
DeIh i—31• ,

By AdGocate; Shri a*K. Gupta

Us.

1. The Director of Education,
Delhi Administration,
Old, Secretariat,Delhi.

2» The Chief Secretary, '
•Delhi Administration,
5, Sham Nath Flarg,Delhi.

3. The Lt. Governor of D.'elhi,
S, Raj Niuss flarg,Delhi.

4. The Secretary,
P^inistry of Human Resource Djevelopment ,
Department of Education,
Shastri Bhawan,
Neu Delhi,

By l^.duocate: Shri Uijay Pandita

Applicant

Respondent s

ORDER

Hon'ble Smt. Lakshmi Suaminat han, Member (O)

The applicant, uho retired as Principal in a school

under the respondents in NoV^ember,1999, had filed this

application claiming that the respondents 1 to 3 had failed

to fix his pay in the scale of Rs.2200-4000 uith effect from
/

1.3.8 6 in accordance uith the instructions ^issued ' by •



1%

;2;

respondent No.4 i.e.- Gout, of India, Plinistry of Human

' i4-
Resources Oeuslopment (Department of Education)^ letter No,'

F«5-180/8 6—UTI dated 12.8»87 folloued by clarif ications

uida letter of even number dated 3.11,87,

2» After the pleadings had be.en completed, tha applicant

unfortunately expired on 26.1 ,92. Thersafter his legal

heirs pressed Ra 45i/95 which was alloued by order dated

25.3,96.

3« Ue have heard Shri ft.K, Guptea,? ,son. of tha.

applicant and Shri Uijay Pandita, learned counsel for the

respondents and perused the record.

4, The applicant's case is that he has completed

12 years' service in the scale of Rs.2000-3500 on 1.3.66 i.e.

from 1.3.74 to 9,3,83 . as - Post Graduate Teacher (p.G.T.), in

tha senior sc'als from 10,3.83 onuards 'as liice-Principal,

and the scales of pay as PGT,,senior scale and Vice-Principal

the

a2e ---the ' sarne« After 1.1.86 in terms of /_letter issued by

respondunt Mo.4 dated 12,8,8'^tha applicant claims that even

after his promotion to the post of Uice-Principa 1 on 10,3,83

which was on ad hoc basis, he continued to work in tha same

scale of Rs,2000-3500 and more-over he had a lien in the post
1 ~

of P,G.T. Therefore, on completion of 12 years service in
/

PGT,Senior scale, in accordance with the respondents' letter

dated 12,8,87 he ought to have been fixed in the pay scale
/•



of Ps.2200-4000 and not in the pay scale of Ps.20Q0-35Q0

from 1,3,8B. . The applicant has pointed out that respondent

. Wo.i had issued order, No.2 dated |8.1.91 in u&ich posts of

PGT,select ion scale were snounin the scale of Pa,2200-4000.
Ho'Jauer, .

order Mas not implemented. Further it has been pointed
V • f '

out that respondent No.l has failed to issue necessary

instructions to fix the pay of the applicant for which 00

•Teply has bee^n- filed toy respondent No.4,

V The respondents hav/e submitted that the applicant

G^annot be fixed in the pay scale of Ps.2200-4000. They have

submitted that "the officer uas in the pay scale of Rs.775-1000

as on 1,,1,86, It is stated that officer being promoted as

uice Principal in the^l 983 uas in the pay scale of fe. 650-1200

and accordingly his pay was fixed in the corresponding scala

of te.2000-3500 under CC3(RP)-Rules,l98 5 in accordance with

the Notification F.15 (4)7l0/86 dated 22.2.86 issued by the

Gout, of India,- respondent No.4 >• From the submissicn

mada by the respondents above it is seen that the applicant

uho uas admittedly promoted as Uice Principal from the

PGT senior scale in 1933 has been put in -the. scale of

fe«650—1200, uhich shous that the starting salary in this scale

is louer than uhat he has held in the scale of fe.775-1000^

and only the^.fnaximtim in the!-scade! is-higher. If.,this is go,

the promotion scale giueni'^.toj, r the;-: applicasfes is

npt , in order, as': itp is sstt.led'-, igu that - i3oth^,+. .,„x. u.
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the louer and the higher pay in the scale should be. higher

than the post from uhich a parson is pramoted. The respondent;

have also stated that the applicant liias-^'in the pay scale of

775-1000 as on 1,1.86" uihen already he has been promoted

as Wice-Principal in 1933 in the scale of Rs.650-1200. The

different stand taken by the respondents that he uas in the

scale of Rs«775-1000 as on 1.1,86 is not only anomalous but

contradictory. They have also not given any satisfactory

^ reply to the averments mads by th-e applicant regarding Order

No. 2 dated. 28,1,91 other than stating the their eligibility

y uas ordered to be examined' vide Order No.1 dated 29.1.91.

Ue, therefore, find that the reply filed by the respondents

1-3 is sketchy, vague and wholly unsatisfactory and respondent

No.4 has not cared to file, any reply. '

6. |£\s per the letter dated 12.8.87 of Respondent No.4,

, the PGT uho had put in 12 years in the senior scale i&Jould be

eligible to be placed in the scale of Rs,2200-4000. It is noted

that the post of Uice Principal carries the same scale of

pay as the PGT(senior scale) of Rs.2000-3500. Admittedly the

applicant had been promoted to the post of Uice Principal on

an ad hoc basis and he, therefore, uill have a lien in the

post of PGT (senior scale) and ujould have completed ,12 years

Service in that scale on 1.3.8 6, The applicant has drawn our

attention to the respondents Order f\lo.PA/03D/Co:P/GSTA/93/

11161-12165 dated 15.5.96 in uhich the selection scale uas also

. granted to officiating PGTs on the post of T^T .as on 1.1.86,
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which principle appears to be applicable to his case also,

7. In the facts and circums tances of the case, j e dispose

of this 0.A . uith the follouing directions —

Respondents 1 and 4 are directed to consider the

case of the applicant for grant of pay in the scale

of R3,2200-4000 uith effect from 1,3.8 5 uith conse

quential benefits keeping in vieu the above dirsctions

and pass a detailed and speaking order therson

uithin a period of tuo months from the date of

receipt of a copy of this order uith intimation to

the legal representatives of the applicant. They

shall also pay Rs.SOO/- as costs to the legal

representatives of the applicant.

1^,
(Sf'lT. LAKSHMI SUaMINaTHAN) (S.fT, ADIca)

W£inB£R(D) • RDlBEfiCA)

/rk/


